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BEFORE THE HON′BLE NAT10NAL GREEN TRIBUNAL

SOuTHERN ZONE′ CHENNAI

0,A.NO.■ 99 of 202■ (S2)

IN THE MAπ ER OF:

Sri.Shankar Narayanan Bala Krishnan′

Telangana and Ors ...Applicant(s)

Versus

State of Telangana

And Ors ...Respondents(s)

REPORT F=LED ON BEHALF OF RESPONDENT NO.6

1′ D.S. Lokesh Kumar′  S/o. Sri. SOmaraju′  aged about 43 years′  Occ:

comnnissloner′  Greater Hyderabad Municipal Corporation (GHMC)′  R/o.

Hyderabad′ do hereby solemnly swear and state on oath as fO‖ ows:

It is respectfu‖ y submitted that′

1.   I am working as Commissioner of Greater Hyderabad Municipal

Corporation(GHMC)′ Hyderabad.As suCh′ Iam we‖ acquainted with

the facts of the case, Further′ I am deposing this report in view of the

orders dated: 28.02.2022 of the Honib!e NatiOnal Green ttribunal′

South Zone in OA No. 199 of 2021 based on the records ava‖ able with

the respondent Corporation.

A.Blomininc  and  Blo‐ remediatlon  of the LecaCV  MS'W at

Jawaharnacar

2.   In continuation to the deta‖s submitted in the RepOrt filed by GHMC in

Dec′2021 before this Hon′ble Tribunal that GHMC fi!ed an Additional

AfFidavit in the Hon′ble Supreme Court of lndia vide Doc. No.

114584/2011 0n ll.09.2021(Civil Appeal No.809¨ 810/2022@Dairy

No. 8943/ 2021)against the orders of the Hon′ ble NGT′  Principal

Bench dated 14.02.2020 in OA No. 606 of 2018 to the extent of

capping of]awaharnagarlegacy dump′ it is respectfu‖ y submitted that

the Hon′ ble Supreme Court Of lndia vide its Orders dated 31.01.2022

has dismissed the appeal[enciOSed as Annexure R■ ].
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3. Subsequently, GHMC on 18.02.2022 [enclosed as Annexure R2] "

has requested the central pollution control Board (cpcB) to kindly 
,__

consider deputing technical experts for advising and guiding GHMC on '
how to proceed further with bio-mining of already capped dumpsite to
comply with the orders of the Hon'ble NGT and Supreme court in view
of the special situation that the capped dump is to be now opened for
bio-mining and bio-remediation as there are no guiderines for carrying
out the same.

As such, once the technical team is deployed by the CpCB to guide
GHMC on biomining/ bioremediation, the same shail be taken up
immediately duly following the tender process.

Arso, GHMC is imprementing the sorid waste Management Rules 2016,
the status of the which was submitted to this Hon,bre Tribunar in the
Report fired by GHMC in Dec' 202r. A simirar report submitted by
GHMC earlier in oA 94 of 2o2L was arso accepted by this Hon,bre
Tribunal in its orders dated 21.06.202t in oA 94 of 2021 whire
accepting a Joint Committee Report [enclosed as Annexure R3]
ascertaining that GHMC is taking all earnest attempts to implement
Solid Waste Management Rules 2016.

B. Odour Pollution at Jawaharnaoar
The measures such as spraying of odorite solution using drones, fixed
misting system along periphery, fog cannon etc., taken by GHMC cater
to the requirements for mitigating the odor generated from about
6500 - 7000 TpD of fresh municipar sorid waste coilected and
transported to Jawaharnagar daily for its treatment & disposal.

The generation of odour from the regacy dump is arready contained as
the waste is presenuy capped and not exposed to the atmosphere.
Further, gas vents are provided to coilect the gases generated inside
the capped area (legacy dump) and all the gas vents are connected
with HDPE pipe line network. These pipelines which were initially
connected to the 3 no's of fraring systems estabrished at the site to
burn the landfill gas are now connected to collection tanks for
collecting the gas and creaning at the state of the art compressed Bio-
Gas prant established at the site with 750 cum per hour input capacity
and to bring the gas to the standards of compressed Natural Gas

4.

5.

6

7.
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(CNG) and the same is being harnessed for commercial use in

passenger vehicles such as Autos [enclosed as Annexure R4]' Thus

no odor is being released into the atmosphere from the capped legacy

dumpsite.

Submission & Praver

That in light of the above facts and circumstances, it is humbly prayed

that this Hon'ble Tribunal may be pleased to:

a.ConsidertheeffortsofGHMCtoinitiateBiominingbyundoingthe

alreadydonecappingincomplianceoftheordersoftheHon,ble
NGT,PrincipalBenchdated14'02'2O2OinOANo'606of2018
immediatelyaftertheappealfiledbyGHMCwasdismissedbythe

Hon'bleSupremeCourton3l'Ol'2022inDairyNo'8943/2021as
SatisfactoryandnottoimposeanyEnvironmentalCompensation

rsnolrdQl$ recoyered from GHMC since no odor is being released into
i. r6,(:,,rr,bolCi0l 56'8bYlr totiili'
" "':'," --- . tne atmosphere from the capped legacy dumpsite as the enitre

landfill gases are being harnessed for generation of CBG'

b.PermittheRespondenttofileadditionalreport/affidavit,ifthis
Hon,bleTribunaldeemednecessaryanyfurtherinformation
regarding Present matter.

For the aforesaid facts and circumstances, it is therefore prayed that this

Hon,bleTribunalmaybepleasedtoClose/DismissoANo.lggof2o2Land
passsuchotherorderorordersasthisHon,bleTribuna|deemsfitand
proper in the circumstances of the case and interest of lustice'

Sworn and signed on this the DEPli僣鮮

fdbay or March, 2022 al Hyderabad
CO― rt
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Before me

Attestor
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VERIFICATION

I, D.S. Lokesh Kumar, S/o. Sri. Somaraju, aged about 43 years, Occ:

Commissioner, Greater Hyderabad Municipal Corporation (GHMC), R/o.

Hyderabad, do hereby declare that the contents made in the above

paragraphs are true and correct to the best of my knowledge and based on

records available with Respondent Corporation and I believe the same to be

true and correct. Hence verified on this day of s{ March, 2022.
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IN THE SUPRE‖E COuRT OF =‖ D工A
C=V=L APPELLATE JURISD=CT=ON

THE CREATER HYDERABAD HUN=CIPAL CORPORAT=ON´
HYDERABAD &ANR.

VERSuS

CE‖TRAL POLLuT=ON CONTROL 80ARD

APPELLAiIT(s)

RESPOilDEilT(S)

Ｂ
ｒ
　
　
ノ

ρ
～

ORDER

DeIaY condoned.

I{o ground is made out for our

interference with the judgrnent and order(s)

passed by the llational Green Tribunal' The

appeat(s) is/are dismissed, accordingly'

Pending application(s), if any, shall stand

disposed of.

i'i:ffiiii^RA'iil'i''
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=TE‖
 NO.20     Court 5 (VideO COnferencing)          sECT=0‖  XV=ェ

SUPRE‖ E COURT OF =ND=A
RECORD OF PROCEEDINCS

CIV=L APPEAL Diary ‖o(s). 8943/202■

1lrilil:. ::6'101:pI::::_:::1・ .lullmi:: :1,2:Elela::::dby ti:2・
2020

National ereen Tribunal)

THE CREATER HYDERABAD ‖UNICIPAL CORPORAT=ON′
HYDERABAD & ANR. Appe■■ant(s)

VERSUS

CENTRAL ,OLLUT=ON CONTROL BOARD RespOndent(S)

( IA No。  69921/2021 ‐ CoNDONAT=0‖  OF DELAY =N F=L=NG APPEAL

=A No, 69922/202■
 ‐ EX‐ PARTE STAY

=A No. 69923/202■
 ‐ EXE‖PT=ON FRO‖ F=LINC C/C oF THE =‖ PUGNED

JUDGHENT)

Date : 3■ ‐0■‐2022 This appea■  was ca■■ed on fOr hearing tOday.

CORA“  :                                                         .
HO‖・BLE ‖Ro JuSTIcE L. ‖ACESWARA RA0
HO‖ 'BLE ‖R. JuSTIcE B.R. 6AVAI

For petitiOner(3)  ‖r. V. Ciri′  sr. Adv.
‖r. Pa venkat Reddy′  Adv.
‖r. Prashant Tyagi′  Adv.
‖r. Po srュ nュvas Reddy′  Adv.
‖r. Amith Krishnan′  Adv.
‖/s Venkat palwai LaW Associates′  AOR

For RespOndent(3)

UPO‖ hearing the counse■  th[ 1°urt made the f。 ■■Owing
ORD

Delay cOndoned.

The appeal(S) iS/are dismissed in terms Of the

signed Order, pending applicatiOn(s)′  if any′  sha■■

stand dispOsed of.

(Ceeta Ahuja) (Anand Prakash)Court ‖aster Court ‖aster
(Signed order is p■aced On the f■ ■e)
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HYDERABAD

GREATER HYDERABAD MUNiCiPAL CORPORAT:ON
Mun:cipal Complex′ Lower Tankbund Road′ Hvderabad-500063

From
The Commissioner
Greater Hyderabad Municipal Corporation
1* Floor, CC Complex,
Tankbund

To
The Member Secretary,
Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar,

New Delhi‐ 110032

Lr.No.04/SE(SWM)/GHMC/2020

Sir′

Dated:ヽ g102.2022

Sub : GHMC - SWM - Honbte National Green Tribunal Orders dated L4,02.2020

in OA No.606/2018 - Review Application dismissed by the Honble NGT -
. Civil Appeal filed in the Honble Supreme Court vide Dairy No.8943/1021 -

Dismissed on 3L.0t.2022- Technical advice on proceeding for Biomining -
Requested - Reg.

Ref : 1. Honble Supreme Court orders Dt.31.01.2022in Dairy No.8943/2021

2. Honble NGT orders Dt.14.02.2020 in OA No.606 of 2018

*****
It is to submit that, the Honble Supreme Court of India dated in the reference 1*

cited upheld the orders of the Honbte NGT, New Delhi in the reference 2d cited directing

GHMC to do bio-mining and bioremediation instead of capping of the Jawahar Nagar legacy

dump site.

It is further submitted that while the CPCB Guidelines dated 29.04.20L9 deals with

remedia6on of legacy dumpsites through bio-mining and bioremediation, there are no

guidelines on how to deal with the already scientifically capped dumpsite, to open it for

biomining and bioremediation.

In view of the above special situation i.e., the scientific capping works already

completed in all respects but the same capped dump ls to be now opened for bio-mining

and bioremediation as per Honble NGT orders, the CPCB may kindly consider deputing the

technical expefts for advising and guiding GHMC on how to proceed further with bio-mining

of already Gpped dumpsite to comply the orders of Hontle NGT dated t4.02.2020 in OA

No.606 of 2018 and Hontle Supreme Court dated 3L.0L.2022 in the Dairy No. 8943/2021.

Thanking you, sir.

Yours faithfully′

Old/
ギ
°田
81需Fnerr
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Item No.6:

IN THE MATTER OF:

Tribunal on its oWn motion

Sanath Nagar Industrial

Aへ膠崚 2_3

BEFORE THE NATIONAL GREEN TRIBUNAL
sOUTHERN ZONE,CHENNAI

Ori〔二inal Application No。 94 of 2021(SZ)

ersus

Technology,
Sanath Nagar

on the

ちDt。 16

Telangana,

政
錢
織
鯉

(Suo Motu impleaded as 5'h respondent

as per order dt.08.04-2021)

狩b戴驚轟鉾第

santth Nagar,Hyderabad,

Telangana-500018.

News item in

The Commissioner,
Greater HYderabad MuniciPal
CC Complex, Tank Bund Road,

A-3, Paryavaran Bhavan, Sanath Nagar

Page 1 of 11
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...Applicant(s)
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For Applicant(s):

For Respondent(s):

Suo Motu by Court.

Mrs. H. Yasmeen Ali for Rl to R3.

Mr. D. Srinivasan for R4.

Mr. T. Sai Krishnan through

Ms. J. Dayana for R5.

、

　

一

　

．

一

Date ofJudgment:21St June,2021。

CORApI:

HON'BLE MR.JUSTICE K.RAⅣ IAKRISHNAN,JUDICIAL MEMBER

HON'BLE PIR.Dro KoSATYAGOPAL,EXPERT MEDIBER

JUDGMENT

The above c€Be has been Suo Motu registered by this Tribunal on the basis

of the newspaper report published in Deccan Chronicle, Hyderabad Edition

dated, 16.03.2021 under the caption "Garbage piles on roods, foul smell, os

GHMC removes bins under new initiutive".

It is alleged in the newspaper report that in order to make the Hyderabad a

garbage free city and implementation of the Solid Waste Management Rules,

2016 in its letter and spirit, the Greater Hyderabad Municipal Corporation

has removed the dustbins provided in the streets, thereby, the garbage

dumped on the road sides causing health hazard.

Since this Tribunal felt that there arises a substantial question of

environment and also non-implementation of the Solid Waste Management

Rules, 2016 by the local authorities, the matter has been admitted and

appointed a Joint Committee to go into the question and directed them to

submit a report. The case was originally posted to 2g.05.2021 for that

■
■

2.

3.
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4.

purpose and on 28.05.2021, it was adjourned to today at the request of the

official respondents.

When the matter came up for hearing today through Video Conference, Mrs.

H. Yasmeen Ali represented respondents I to 3, Mr. D. Sreenivasan

represented 4th respondent and Mr. T. Sai Krishnan through Ms. J. Dayana

represented 5th respondent.

The 4th respondent has filed an affidavit dated 17.06.2021, e-filed on the

same day and received on 18.06.2021 raising contention more or less in tune

with the report submitted by the Joint Committee stating that after seeing the

newspaper report, they inspected the area in question and the garbage has

been removed immediately and they were taking all steps to collect the

garbage dumped on the road sides and also to implement the Solid Waste

Management Rules ,2016 in its letter and spirit. Whenever, violations have

been noticed, they are imposing penalty as well. They also detailed the

nature of steps taken by them for the purpose of implementing the solid

Waste Management Rules, 2016 in that area in its letter and spirit.

The Telan gana State Pollution Control Board also filed an independent

report dated 18.06.2021 e-filed on the same day and received on21.06.2021

more or less reiterating the observations made by the Joint Committee.

Further, they have also mentioned that the Greater Hyderabad Municipal

Corporation has taken all necessary steps to implement the Solid Waste

Management Rules,2016 and also having integrated municipal solid waste

process facility in different places, for which, necessary permissions have

been obtained.

5。

6.
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7. They also mentioned that the Telangana State Pollution Control Board is

continuously monitoring the facility to ascertain the compliance of the Solid

Waste Management Rules, 2016 in its letter and spirit.

8. The Joint Committee has filed the report dated 28.05.2021 e-filed on

28.05.2021 and received on 15.06.2021 which reads as follows:-

,,REPORT OF THE JOINT COMMITTEE CONSTITWED BY

THE HON'BLE NATIONAL GREEN TRIBUNAL. SZ, CHENNAI IN

O.A, NO.94 OF 2O2I IN SUO MOTU BASED ON THE NEWS ITEM

IN DECCAN CHRONICLE NEWS PAPER DATED 16.03,2021

UNDER THE CAPTION "GARBAGE PILES ON ROADS,

FOUL SMELL, AS GHMC KEMOVES BINS UNDER NEW

INITATIVE''

It is to submit that the Hon'ble NGT, Chennai on its own motion

Suo Motu registered an Original Application (OA) on the basis of the

newspaper report published in Deccan Chronicle News Paper dated

16.03.2021 under the caption "Garbage piles on roads, foul smell, as

Greater Hyderabad Municipal Corporation (GHMC) removes

bins under new initiative'.

It is alleged in the newspaper report that on account of

initiative taken by the Greater Hyderabad Municipal Corporation

(GHMC) to make Hyderabad a bin-free city and they are tahing steps

to collect the garbage generated from the houses. But in spite of that,

garbage is being dumped on the road sides causing serious health

hazards.

It is also alleged in the newspaper report that there was no

proper collection of garbage from this area which results in seriow

health hazards to the people in that locality.

It is to submit that the above case came up for hearing before

the Hon'ble NGT on 08.04.2021 and the Hon'ble NGT ordered to

constitute a Joint Committee comprising of following: -

l. District Collector or representative (not below the rank of

Sub - D iv i s i onal Magi s trat e / A s s i s tant C o lle ct or), Hyder ab ad D is tri c t.

2. Senior fficer, TSPCB

3. Commissioner or Senior Officer, GHMC

The Hon'ble NGT directed the Joint Committee to inspect the

area and submit afactual and Acrion Taken Report, if there is any

violation found including the following aspects : -

i. To ascertain as to whether the Solid Waste Management

Rules,2016 as well as the directions issued by the Hon'ble NGT,

Principal Bench, New Delhi in OA No.606 of 2018 are being

implemented by the local body and

一

一
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ii.Ifitisnotproperlyimplemented,whatistheactiontakenby

the Pollution control Board against the local body for non'compliance

of the directions issued by the Hon'ble NGT, Principal Bench in OA

No.606/20lS,includingtheenvironmentalcompensationfixedbythe

principal Bench in that case to be recovered from the violating local

bodies.

was constituted with following

1. Ms. P. Khairtabad

Zone, GHMC

Additionat C ollector, HYderabad

of

3. S力 r′

As per the

inspection

ascertain

by the Hon'ble

2018 are being

had a

item on

Rules, 201

committee

', ManedPallY etc.

thr

in

The

″

θ′

θθ4siderα riθ

“

site.

in the News

by

at

Koti, Asifnagar, Red Hills,

been

θοr′θrs

NampallY market,

2. During the site insPection, it is observed that the garbage

from the

and sign and

handover

imposed on

boards are

throw the

3. It was brought to the lcnowledge of the committee that earlier

there were existing dumper bins and RFC bins in GHMC jurisdiction

area cB secondary garbage collection points' In order to achieve the

garbage free city the existing garbage bins were totally removed from

entire GHMC area in a phased manner to encourage collection of
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waste at source with the use of Swachh Auto Tippers (SAT) vehicle as

per SBM garbage free protocol. During such transformation to binJess

streets, certain establishments and households are throwing garbage

at those such points where earlier bins existed in spite of best efforts

made by GHMC. Therefore, GHMC has taken up IEC activities and

counselled the citizens to handover to SAT waste collectors and

penalties are being imposed on violators. Such open points generated

due to removal bins are being lifted thrice a day with the help of the

fleet ofvehicles.

4. Based on the grievances received from public and news

articles appeors, the concerned fficial of GHMC are inspecting such

locations including all possible vulnerable points where dumper bins &

RFC bins existed earlier and taken action for removal of the waste on

daily basis. The locations are cleaned and warning sign boards are

fixed indicating not to throw the garbage and levying penalties to

ensure no littering happens. (fhe photos from the /ield visit and

the present status of the points mentioned in the newspaper article are

attached as Annexure)

5. The committee further interacted with the local residents and

establishments on the collection mechanism from door to door; cross

checked the segregation of garbage at source, frequency of garbage

collection and has visited secondary Transfer collection point (srcp)
at People's Plaza, Khairatabad to oversee the mechanism

implemented.

6. The committee noticed that, the segregated waste is collected

by the waste collectors on daily basis in swachh Auto Tippers having

two compartrnents for dry waste and wet waste. The collected waste is
transferred to the transfer points or secondary Transfer collection
Points. The secondary transfer points are equipped with compactors

where the waste collected by sAT is put into equipment and the

compacted waste with compactor lifted to the vehicle and transported

to the integrated facility at Javtaharnagar for processing

and disposal.

7. The news qrticre arso claims that the sATs are being mis-
utilized, but it is observed that GHMC is ensuring that ail sATs function
to collect door to door garbage. The minor repairs which are incurred
by vehicles are being serviced by the bene/iciaries themselves in the

shortest possible time. In areas with narrow reaches, Tricycles and
wheel barrows are collecting the household / commercial waste and
clearing tlte same through the existing transportfleet.

The Greater Hyderabad Municipal corporation in its report
submitted to the committee informed that they are implementing the
Integrated Solid l4raste Management project for
collection, transportation, treatment and disposal of Municipat solid

Page 6 of 11
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f,ハbSグ

676″αε′クr物りθrs ar`υι′αたグルr θο′たCriθ′グW“′θ′θ“
ソθιたレ

″α″ル
`α

″″′θOル 6・ rノθη′ο′′な力rルθSソθη:″g wαS′θθた

27物′sρθ″′α′ノ0′ θ/ソαs′ιf

И″滋ιソαsrθ sθ εθ〃θθ′θグ滋rθ2ψ И
“
わS,Rグおι θο″′αθ′θ用

α′グ助″θrsガ〃bθ rrα′ψθrrβグ′ο βのハbグ ルαηo力r Srα′′θ4s

θs″ b′お力θグ α′ ソαr′0夕s わθα′′θ′s J″ ルθ θ′クルr ′″α′S/ar waS′θ

″′′θ biggθr νθ力′
`た
sゴ″″θ″α′θヶο′ルθ Sα″θグッフノrカメ′′2乃θ“

rs sθ

腸α′ηθルαθ力α′θおgθηθrα′θグα′′力θ rrα′新ケrs′α′′ο
“
s?′グルθ力〃°″J′g

αr″力θル″′おグツα″′θtt εα′θgθrJの グrrα
“
s/ar S″″θ′s.

α)Cθηツι″′ο
“
α′rrθ′sルr srα′′οηsんAわs'f ηtt llj″′ι/rο

“
ルθ

′rttα ry/sθεο
“
ありθο′′θε′Jοη νθ力′θルsお ″α′S/arrθグ′ηra r6の “

θげ

25G/″
r cttα
ε′ク ν
`乃

たたS夕Sシg rη
“
θ 6ノ R`α″θ4グ Rリワ5ι Cθ″ραε′οr

乃 力′θ′θs「C/Suグ∂C夕″ αηグの ′θげ fイ C夕″ θ″ αθ″メ

secondary collection and Trans.fer Points : These transfer stations are

equipped with static compactors/ portable static compactors under

closed shed to tansfer the waste directly from primary vehicles

into containers, without unloading, which are having provision to

collect the leachate generated due to compaction waste' These
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θθ″″加θrs w′〃 わθ ″α′っψθ″θグ わ ルθ rrθα′″θ″′ αηグ ″ψθsα′

′7ε清夕 励″θ婆多 ρり あ グ 35G/7/巌 9θ尋護 Z′ νθ力たルS.乃らι

′ダわWttg α″ 訪gaグα漁 グッ″ノθ浴 ′″
“
s/gr s′α″ο′S

′.Sr″た cο″ραθ′οrs β6Nοs)r 刀り
`s` 
α″θ high―θ

`ψ“
′ク

α″0″α′ιグ s′α′た εθ″ραε′Ors ″カメ磁あαグ′力θ ソαs′θ ″θθθルθグ′θ″
pr′

“
αッθο〃θαノ0″ νθ力た′θ滋′ο2イ θ

“
″力θ″″θ′たαノクsθαルグεο″′α′″θ湾

0ノ″″″たα′εο″たわθrs2 α〃 εθ″ραθ′′乃θ″ぷ″.ια″″θθ″″ルθだ″β

′οαde′ οη ′θ 35 G,4″′ 力οοた ′οαder νθ力たガθs αηグ ′rα4,ρθrrθグ ′θ

″θatHθ″′α″グ漁り Osα:ルc′″夕.

′,Pθ′″ら′θ sθ′θο″ραε′οrs“4ヽ4θs,「 動θ wαs′θ/rθ
“
′″滋αッ

θο′たθ′′ο′νθ力たルsな わαルグ 加′θ ttθ 2θ ε夕″εttα
`ノ
ク′ο′′αbル sθJ/―

Cο″ραεわr α′
"ε
力θグ ′θ ttθ  rθθ″″g“″r θθ′′αルι″ αηグ ソαs′

` 
お

θο′η
'α

θ″グ !ン ノ′sιグ Z″θr εο″αttθ″,s″θχ″θグθη ttθ 35 Gンη″

力οοたわα滅7ッθカメε′θs α′グ″α′ψο′′θグrο ″θα′″
`″
′α′グ浪wωα′/aC清ク.

3.Dどぅノ厚aS′θ Rθ sθ夕′θθ Cθηrrasf

D4ン И々な′θR`sο″εa C`″′rθs″∂Ⅳ♭リツプ′力α″
`″
θ′agθ
`/′
.5

TPD θη
“
Jク θ″力 Wθrι θs″b′お力θグα′ναガο溶 ′οθα″θバ ヵ″

θ力α′″θriz″g ttθ Dッ ″♭s′θル″″θりθling,`助θsι DR(勢 α″θルッθ′9ρ
`グ

タ″
`た
r CSRル′′,α′ルθ″ /TC α

“
グGθttg」i md αrθ

“
α加
"加
θグbソ ″Os′θ

Pたルrs.

イ.Gr′θνα′εθ rθ ttθssα′sw′θ
“
r

GムロイC 力αs θs″ bノお乃θグ α εθ′′′α′″θ′ /7 θ″αbi3グ gr′θソα″
`θ

rθ″ωsα′sys′θ″,滋rο″g力 ψあた力励θθ′′ルθ″s θα″ragお′θ″清θ

『

たναηθθ

″いま″εθ ttρ″
“
′′θη,PrarWガ,GJ鶴だゎ〃/raθ η夕

“
bθr θイθ―

2f〃″ff.r/7θ ″
“
″bι′グsα″ノ′α′′θ′′θわ′″

『

′θッ
“
εθS rιεあ

`グ
/ra″

力
““
ッ 2θ2′ ′ο Mttc力 2θ2ノ ″θ′J3″ ο″グフカメθ力″J29″θrθ

″θsοルθ滅

5.Pθ′αル燃 ルν′θグbソ G″  「

G″物C力ωルッたグψθ′′′θS力″励θθル′Zθパ滋ωθソカοα″θ
′ノ″ιガ″gθ″″οαグsJルsα″グル9χ″

“
αJas.Л9″ ルι′″α″σね′ッθζ7 2α 2θ_

2′,励θε″εルソおθ sα′ふグわ″qttθ′αた力αツθたソたノ299″夕″bι″グ′′θS

α″グ″ιεθ′ソιグパb. イ,6J,9θθ α″グパb. ′αθθθ′οwαrys Ji″セ″′4g ο″rθάむ

“
グ′″ηα′ιls″ψθθ′ノνθ4ァ .

`ル
θα″θ″′α′グDispο sα′r

熔 ″″αOροrraグ′b″ ン7わ雰″αヾ er s″″ο″sお ″θθθルθグ″

励θ
`θ
″″′′zθ′″ια′″

“
′αη′″ψ

“
αゲ7ε〃ノク″あッαttαr″αgar αηグ′′

お ″θα′θグα″グ受ispωθグ″ ′θ/励θs″ν ″夕′θs 2θ′
`』
パ ″ お 夕″わαグθグ

/ra″ 励θ″κtt θ″

“

η′″gノθθ″α″グJa/rゎ グッル″αわθ″7dのs′θ
θο′たcr ttθ Zθαθヵα′θ θθ″′″gο夕′9rθαルg″υs″ お sθ

『

θgα″グル′οソθ′

“
ググ″′αc″θ″励″ο電力κrary sc″θ″s″励 7θ ″″sθノνωフヵメ訪θ′θ

gθ″θ″′夕た′″θグ鰐′′ο″″θお.Bθ′οソアθ″″s″θ′″α″riα′θθ′s″′″θs

グ乃,ノリθ″θrgαガε〃αた′わ′お′″οθωSιグ′″ゎ
`θ
′η
'OS′
α″グソ乃ι′β″

αbθッ
`刀
″″″αたガα′θθ浴′′′夕たsグルθttF″た″α′θri″ ″乃た力ぉ″θs′タ

′力θ
`ο
″b雰″わた′αε′ノο″,レο″′

“

Rグ沐θグ Dθ″ルθ′F夕θ′DF),お
ρα″の Sθ′″″gゎ 励θ θθ″

“
r/aθ′θッ″αルθ′″α′θルθ′α″グ″σθ″ノクグ

ヽ
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quantity waste is disposed through the 19.80 MW waste to energt plant

constructed with the facility. Proposal for enhancement of existing

waste to Energ,t plant to 48 MW is approved by Government of

Telangana. It is also proposed to establish ot4'5 MW WE plant

at Dundigal under the scope of IMSWM proiect.

Leachate generated during process of treatment is treated and

disposed using 600 KLD capacity from leachate treatment plant

established within the plant premises. {

Landfilljsconstructedandoperatedtoaccommodate

inerts/reiects generated during process of treatment of MSW' Landfill

constitutes of series of layers viz., clay liner, HDPE liner, Drain media

(for leachate collection), Geo-textile media to resist any contamination

of leachate with ground water.

JlI. Concludinq remarks :

Based on the field observations and interaction with public and

above status of overall implementation of the sllM rules in GHMC

area, the following concluding remarlcs are submitted:

1. l4lhen the idea of a garbage free city was being adopted by

the city of Hyderabad, it took some time for the general public to bring

in the behavioural change of handing over wasle to SAT autos instead

of throwing in the near-bY Bin.

2. Subsequently of the public were educated through various

IEC activities by GHMC and now maiority of the public have stopped

dumping the waste on roadside as reported in the news article'

However, some small heaps of sporadic garbage on road sides which

were being cleared by GHMC from time to time and also supplemented

by imposition of penalties. If require, more SATs can be

procured based on demand.

3. IEC activities to be continued on a regular basis and

intensive campaigns to encourage public to hand over waste only to

GHMCauthorizedwastecollectorsalongwithsustainedeffirtsto

encouragesourcesegregation,EnforcementActivitiestobecontinued

to discourage indiscriminate garbage throwing' "

9. It is seen from the report that the grievance alleged in the newspaper report

has been redressed immediately by the Greater Hyderabad Municipal

corporation and the garbage that is found in that area has been removed

immediately. They also mentioned in the report regalding the steps taken by

the Greater Hyderabad Municipal Corporation to implement the Solid Waste

Management Rules, 2016 in its letter and spirit'
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l0.Since the grievance in the newspaper report has been redressed and also the

report of the Telangana State Pollution Control Board and the Joint

Committee show that the Greater Hyderabad Municipal Corporation is

taking all eamest attempts to the Solid Waste Management Rules,

2016 in its letter and steps to make the Hyderabad a

garbage free city, we feel can be disposed with certain

directions.
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Ｏ
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Ｔｈｅ
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ヽ
口
′

′
日
、

is disposed of as follows:

The 。2021

8.05 received on 15 lis

id Waste

on

the

itself which can be

collected by the local body and dispose of the same in a

to

directed

steps, if

by waysuch

of complaint or by way of newspaper report like this to

redress the issue in co-ordination with the local bodies.

unicipal

steps to

(iii)

ヽ
日
′
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ノ
″

The Registry is directed to communicate this order to the

official respondents including Greater Hyderabad

Municipal Corporation and Telangana State Pollution

Control Board I immediately for their

information the direction.

l2.With the above observations this application is disPosed of.

書

軸 顆
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(Justice K. Ramakrishnan)
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............E.M.

(Dr. K. SatYagoPal)

0。 Ao No◆ 94/2021,

21St June,2021.Mn.



Annexure R4

Photographs related to Compressed Biogas plant at Jawaharnagar
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